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In this application under section 19 of the 

Administrative TribunaLs Act,1985,the petiti•ner 

prays for a direction to the Opposite Parties to 

give him promotion to the higher scale of pay in 

the lower selection grade under the time bound 
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promotion scheme with effect from 30th November, 

1983, 

According to the petitioner,he has completed 

16 years of service on 31st January,1981 and 

therefore,the petitioner claims ben: fit under the 

Time Bound PromotiDn Scheme, 

CoCinter:has been filed in this case and it 

is maintained by the Opposite Parties that since 

punishment in a criminal1and in a distiplinaly  

proceeding was in forc*,ttie competent authority 

did not think it just and proper to allow promotion 

in favour of the petitioner andthere fore, rightly 

it was denied to t he petitioner and the case 

being devoid of merit is liable to be dismissed. 

We have heard Mr. Deepak Misra learned counsel 

appearing for the petitner and Nr.Aswini Kumar 

Mishra learned Standing Counsel for the Cpo site 

Parties. 

Mmittedly the order passed by the competent 

authority removing the petitioner from service is 

under challenc.e beforethis Bench forming subject 

matter ofOriginal Application W. 

In our considered view ,we do not propöe to pass 

any orders on the merits of this case due to 

pendency of the said Original Application.There fore, 

justifiability or otherwise in giving promotion 

to the petitorier under the Time Bound Promotion 

,3cheme would be decided according to the result of 
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of the said Original Application. 

6. Thus, the application is accordingly disposed 

of leaving theart

~~ 

s to bear their own costs. 
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